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House
November, 1970, and transmitted to the
Rajya Sabha for its reccommendations and
to state that this House has no recommen-
dations to make to the Lok Sabha in
regard to the said Bill.”

13.02 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
With your permission, Sir, I rise to announce
that Government Business in this House
during the week Commencing from 7th
December, 1970, will consist of:—

(1) Consideration of any item of Govern-
ment Business carried over from to-
day’s Order Paper.

Q@

~

Discussion and voting on:—
Demands for Excess Grants (Rail-
ways) for 1968-69.

Supplementary Demands for Grants
(Railways) for 1970-71.

~
)
~

Consideration of motions for modi-
fication cf Nationalised Banks
(M nent and miscell us Pro-
visions) Scheme, 1970,

(4) Consideration and passing of:—

The Newspaper Finance Corporation
Bill, 1970.

The Air Corporations (Amendment)
Bill, 1970, as passed by Rajya Sabha.

(5) Discussion on the Resolution tabled
by Shri Jyotirmoy Basu and others
seeking repeal of the West Bengal
(Prevention of Violent Activities)
Act, 1970, on Thursday, the 10th
December, 1970,

(6) Further discussion on the motion re-
garding Report of Study Team on
Prohibition at 5 p.m. on Thrusday,
the 10th Decemier, 1970.
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SHRI M. L. SONDHI (New l?elhi):
There is an important matter pertaining to
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[Shri M. L. Sondhi}

the auditing of accounts to be transferred
from New Delhi to abroad, like London
and other places, which require incurring of
epormous expenditure on the part of the
Goverhment of India. Once this decision is
taken, there will be no way to rectify it. I
trust, the hon. Minister will find some time
to take up this very important matter. Why
should work be transferred abroad, which
can be done right here in New Delhi and

which will result in enormous amount of .

wastage of foreign exchange which we need
to preserve in this country?
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g @ foaer smmar AT @ AR o
& gatar fraar fam

SHRI SAMAR GUHA (Contai): A
serious report has appeared in a weekly
paper called Janbani of Calcutta in which it
bas been reported that very valuable curios,
carpets and antiquities and rare paintings
of the days of Warren Hastings and Ben-
tinck are teing removed from Raj Bhavan
to Allababad through a lady. I want to know
whether this is correct. . . .

MR. SPEAKER: This is not the Ques-
tion Hour when he can raise these issues.
SHRI SAMAR GUHA: But this is the
suggestion-hour.  Is this not important?
ITmmedi:tely, 1 want that Government should
moake a stock-checking because tkis has come
in the paper and the officers are saying so.

MR. SPEAKER: The hon. Member
dces not give anything in writing for a dis-
cussion, but suddenly he gets up and brings
in new matters herc.

SHRI SAMAR GUHA: Am I not en-
titled to ask a question when very valuable
kistoric curios are being removed?

MR. SPEAKER: This is rot the Qucs-
tion Hou: whei: these things can be raised.

SHR1 SAMAR GUHA: [ want that this
matter should be discussed next week.

My second point is this. During the last
session, the refugec rehabilitation question
was not discussed and during this session,
it has been agreed at thc mecting of the ad-
visory committee that the refugce rehabilita-
tion question should te taken up during this
session. T want to know frem the hon. Miniz-
ter when time is going to be fixed for it.

Yesterday, 1 had raised a point that one
advocate appointed by the Government of
West Bengal had threatened me and warned
me of dire consequences for my issuing a
statement about the irregularities com-
mitted by the Governor there. I want to know
whether Government will allow the matter
to te discussed on the floor of this House.
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MR. SPEAKER: Let him not usc this
time for all those matters.

SHRI S. M. BANERJEE (Kanpur): First
of all, I would like to ask the hon. Minister
to complete the discussion on the Coétton
Textile Corporation which has not teen
concluded, because there are certain textile
mills even in Kanpur which have been closed,
and locked, and there are about 4000 workers
who are idle. We want, therefore, that
that discussion should be concluded and
some solution should be found.

Secondly, yesterday, we requested that
there should be some statement by the Minis-
ter of Labour and Employment on the im-
pending strike of the jute workers in Cal-
cutta, and in West Bengal, which starts on
the 7th, that is, from Monday. Since it is
very important, I would like you to ask the
Labour Minister to make a statement.

Thirdly, we have heen requesting the hon.
Minister of Finance to make a statement in
this House on a very important matter,
namely the strike by all thc Central Govern-
ment employees, the pay strike, on the 30th
of last month on the question of inadequate
interim re.ief given to them.

Lastly—since the Defence Minister is
here—I have been picading in this House
that nearly 7,000 Defence employees staying
in various labour colonies are likely to be
cvicted within a week, though they have
been authoiised to stay in those clolonies.
This may lead to an all-Kanpur strike.
Though the Minister has taken action—he
has written to the Chief Mlmster also—I
would request the Minister to make a state-
ment to allay the ferrs of the Defence em-
ployees so that they may give of their best
in the matter of production.

Finally, about the reinstatement of Delhi
policemen. Assurances have been given in
this House about it. Some statement has to
be made. They are now rotting in the streets.

SHRI DATTATRAYA KUNTE (Kilaha):
The question of the textile mills is very
serious and this has not come up in the dis-
cussion. Therefore, that ought to be taken
up. The textile mills, by and large, are not
producing the standard cloth. Even though
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they have to pay penalty on that score, they
find it beneficial to produce cloth of other
quality on which they make a profit of 40-50
paise per metre. It is a very serious situation.
Government controls are-not working. There-
fore, this has to be discussed as it is a very
vital matter. The public is being harassed.
In the city of Bombay where people get
higher wages, they are able to buy the cloth,
but in the mofussil people are not buying the
cloth thick the mills are sending out. There-
fore, there is a lull in the market. The traders
are suffering and the public is suffering.
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SHRI AMIYANATH BOSE (Arambagh):
In connection with the most irregular con-
duct of the Governor of Bengal, my name was
mentioned. 1 request the Minister of
Parliamentary Affairs to fix the time to
discuss it,

May I tell you briefly what he has done?
A notice was issued by the Supreme Court
of India to the Advocate Generals of dif-
ferent States to appear in the Princes’ case.

MR. SPEAKER: What do you want
the Minister to note down for discussion?

SHRI AMIYANATH BOSE: I have
always taken very little time of the House.

The Advocate-General of West Bengal
naturally was directed to appear before the
Supereme Court. It has always been the
uniform practice in the profession to which
I belong, and 1 have some experience in the
matter, that the standing counsel is always
engaged to assist the Advocate-General.
His name was put up before the Governor,
but the Governor struck out the name of the
standing counsel contrary to profcssional
piactice, and put the name of Mr. Siddrtha
Shankar Ray in his place to assist as junior
to the Advocate-General, and in the file he
sanctioned his fees as 100GM per day, ie.,
Rs. 1,600 per day. Is there any reason, other
than the fact that Mr. Siddartha Shankar
Ray belongs to the ruling party, why the
professional conduct and practice was changed
to suit the convenience of the Governor of
West Bengal?
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Apart from that, I will tell you where I

have got the information from. I have got
the information. . .

MR. SPEAKER: May I request you to
please listen to me? This is a repert about
the business for the next week. Some Mem-
bers are saying that some matters and reports
are pending and they should be discussed,
but it is not a debating hour. No speeches.

SHRI AMIYANATH BOSE:
received the information.

MR. SPEAKER: Iam not going to allow
this.

SHRI AMIYANATH BOSE: 1 demand
a debate on the conduct of the Governor
next week. That is exactly what I want.
I want a discussion on the conduct of the
Governor next week, because this Governor,
who has been imposed on Bengal, is making
the life of the people of Bengal almost in-
tolerable by his tomfoolery.
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SHRI RANGA (Srikakulam): I have
only two points to make.

MR. SPEAKER: You are a respected
leader. I have established a practice of moving
on from here and not coming back. You
will not, I hope, force me to break that con-
vention.

st Tw wwm (gat): feedr
gfe & Il 9X AET [FIH
o @ §1 11-12 @ 7 AW E AR
SR &re &Y g § 1 e aner
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SHRI RANGA: In regard to defections,
there was a report that they would be ready
with a Bill. Are they going to bring forward
that Bill during this session?

Secondly, you were good enmough to ask
the Government whether parliament could
meet for two more days? We should like
some information about that,

Thirdly, we gave notice of our intention
to raise a debate on wrong voting; we had
some discussion also in your Chamber. Would
we have a discussion on it?

SHRI RAGHU RAMAIAH: The point
about defections was raised by both
Acharya Rangaji and Shri Prakash Vir
Shastriji; I think they know that the Prime
Minister will be meeticg the Leaders of the
Opposition on the 10th, if I remember aright,
at 6 p.m. in room No. 9 to discuss exactly
this point. 1think this mornirg a draft piece
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of legislation has been circulated to all
leaders who had been invited to the meeting.

As regards the Fourth Plan, we would
certainly put it down for discussion in the
week comniencing on the 14th. I did not
mention it in my statement because this
business-statement does not extend upto the
14th; I would have mentioned it next week.
I am happy to say now that it will be dis-
cussed during the week beginning on the 14th.

Various other valuable suggestions have
been made. In accordance with my usual
practice I shall submit them to the various

Ministers for consideration. (Inter-
ruptions)
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SHRI RAGHU RAMAIAH: T have not
finished. My name has been specifically
mentioned. Of course, 1 have no right to
give any ruling. That is the privilege of the
Speaker. (Interruption)

I am mentioning in advance, wherever
1 know categorically thai a certain discussion
will be held. For instance, I have already
stated that the Plan will be discussed. About
the other matter, I have given even the date,
where the meeting will be held, and even the
time and the room number where it will be
held. I am not a Kamadhenu or a dictator.,
If 50 items are received, all of a sudden, with-
out consulting anybody, without consulting
the Speaker or the Lok Sabha, how can I
just say that such and such an item will be
discussed on such and such a date? I am
neither a dictator nor a Kamadhenu.

Now, T am coming to the more important
points. Shri Samar Guha has raised a point.
Yesterday he said that he was seriously
threatened over the phone by a very respon-
sible leader of the ruling Congress party.
He further continued-—I am quoting him:

“, He is a member of the
worklng committee of the ruling Congress
and is its spokesman in West Bengal;
because of my statement that has been
issued by the Indian Express today, he has
threatened me with dire censequences and
1 want to place it before you.”

I have the authority of Shri Siddhartha

Shankar Ray— obviously he is the person
to whom Shri Samar Guha had referred—
to say that the allegation that has been made
by Shri Samar Guha yesterday in the House,
that he threatened him with dire conse-
quences, is not only untrue but wholly absurd,
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[Shri Raghu Ramaiah]
and that he would like me to bring this to
the notice of this House.

SHRI SAMAR GUHA:
true. (Interruption)

1t is absolutely

SHRI RAGHU RAMAIAH: The gentle-
man concerned is not here to defend himself.

MR. SPEAKER: He is not here to defend
himself; therefore, his name need not be
brought in again.

SHRI SAMAR GUHA: I can show it.
This matter should be brought in for dis-
cussion in the House. (Interruption)

SHRI RAGHU RAMAIAH: Mr. Guha
started reading from the Indian Express.
Today a reference has been made by Mr.
Amiyanath Bose. I have been told by Mr.
Sidhartha Shankar Ray that the following are
the facts and I want to mention them to the
House. (Interruptions). Since you have raised
it, I have a duty to convey the facts to the
House. !

The facts are that as regards the appearance
of Mr. Sidhartha Shankar Ray in the Princes’
Case, the Government of West Bengal—
(Interruptions).

SHRI SAMAR GUHA: On a point of
order, Sir.

MR. SPEAKER: Let him finish. I know
the type of point of order you raise.

SHRI SAMAR GUHA: When I was
trying to read a portion of the statement that
appeared in the Indian Express, Mr. Randhir
Singh and other bers from the b i
to end tried to oppose me and did not allow
me to continue, in spite of my ill health.

MR. SPEAKER: This is not a point of
order; this is a counter-statement.

SHRI SAMAR GUHA: My statement
was not allowed to be read by all the members.
He was not got the right to make any state-
ment. Let there be a debate.

MR. SPEAKER: This is no point of
order.
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SHRI AMIYANATH BOSE: How can
the Minister of Parliamentary Affairs read a
statement given by somebody else?

SHRI RAGHU RAMAIAH: I am
stating facts which have come to my know-
ledge I have a right to brief myself.

SHRI AMIYANATH BOSE: Will you
permit me, Sir, to say a word before you
allow the minister to proceed ? (Interruptions).

MR. SPEAKER: You bring in names of
officers and great men in public life who are
not here to defend themselves. I cannot
allow that bar to be erected there every day,
people called, punished, reprimanded and
hanged. After all, we should also act with
some responsibility.

SHRI SAMAR GUHA:' I have not said
anything against Mr. Sidhartha Shankar
Ray. I have charged the Governcr. Let the

Governor’s statement be placed before the
House.

MR. SPEAKER: Thank God, you did
not charge him. '

SHRI SAMAR GUHA: 1 was not allo-
wed to continue even for a minute yesterday.

i UAREE AT (TCER)
M AT, AT FIAT FT T & |
aAAg g3eg e g ¥ fa &1
T 9§ @ § 1 q8r W & g
¥ F g af IO Fg W@ Y, A
T IqH AR A T T4 9F7 9T
aFar g ?

MR. SPEAKER: You should not read
anybody else’s statement.

SHRI RAGHU RAMAIAH: Can't I
brief myself and refresh my memory? Some
figures are given. (Interruptions)

o gramw W (9 fewdy) :
N AZIRT, WY AT ¥ FEA ¥
T Fay T w@d T 7w
T eIl § 5 ¥ W AW
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FER AT T80T | A AT H
fefede & aX § 7 wga @ a7
A

MR. SPEAKER: That matter about
the business of the House is finished.

SHRI RAGHU RAMAIAH: I will not
read. My information is, Mr. Sidhartha
Shankar Ray has becn brought into this case
because of his knowledge and not because
of any political patronage. (Interruptions).

MR. SPEAKER: He has got the right
to reply.

SHRI RAGHU RAMAIAH: Although
he is entitled to a fee, he says he has not taken
a single pie in this case.

SHRI SAMAR GUHA: That is not true.

MR. SPEAKER: He should remember
that I have to deal with many such cases.

ot g g wew AgRy, A
Iy I4AT I8 & 5w a1 sl
¥ g & fdY e 1 g & Fan
2, @ TR AT AR NRFAT G I,
@ A M ?

MR. SPEAKER: I cannot give him a
general licence to say anything he likes against
anybody.

13.36 hrs.
PERSONAL EXPLANATION

SHRI SANT BUX SINGH (Fatehpur):
The Minister of State for Works and
Housing informed the Lok Sabha on
23rd November that I was in arrears of
rent. This statement has appeared in several
newspapers and created an erroneous impres-
sion. I am not in arrears of a single pie for
any of the accommodation I occupy, and I
have never received a bill which I have not
paid immediately. It is very wrong for a
Minister to publicise lists of this kind without
even checking from the Members concerned.
A statement of this outside the precincts of
this House would have been deemed defama-

tory. I would ask the hon. Minister to verify
from his department whether any bill pre-
sented to me has remained unpaid, and I
categorically state that I have received no
bills for payment of any outstanding dues.

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): In the case of Shri
Sant Bux Singh, M.P., the bills for the re-
covery of rent are sent by the Directorate
of Estates to the Pay and Accounts Officer,
Lok Sabha Secretariat for recovery from his
salary bills, The rent accounts of the Direc-
torate of . Estates showed a sum of Rs.
1,748.58 paise as outstanding against him
for some months of the years 1967-68 and
1969-70. The bills for.these months were
sent to the Pay and Accounts Officer, Lok
Sabha Secretariat, but intimation of recovery
probably had not reached the Directorate.
As such, the amounts were shown as out-
standing against Shri Singh.

After Shri Singh raised this matter, follow-
ing the reply to the Parliament question, the
matter was examined in detail afresh, in
consultation with the Pay and Accounts
Officer, Lok Sabha. It is found that all the
payments*due had in fact been made by Shri
Singh at various times during the years
1967-68, 1968-69, 1969-70 and 1970-71. I
regret that embarr t has been d
to the hon. Member.

SHRI HARDAYAL DEVGUN (East
Delhi): Sir, what about the extension of the
session ?

MR. SPEAKER: I do not think there will
be any, because Government say they will
adjust the business during the available time.

SHRI S. M. BANERJEE (Kanpur): Sir,
have you taken any decision about the **

SHRI RANGA ( Srikakulam): Why
should it be mentioned in this fashion?

SHRI S. M, BANERJEE: He mentions
such things every day. (Interriptions).

SHRI BAL RAJ MADHOK (South Delhi):
Sir, such statements should not be allowed
to be made here. They should be expunged.

**Expunged as ordered by the Chair,



